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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE SECOND DAY OF AUGUST

TWO THOUSAND AND TWENTY FOUR

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE N.V.SHRAVAN KUMAR

PRESENT

CONTEMP T CASE NO:131 oF 2024

Contempt Case filed Under Sections 10 t9..J2 of Contempt of Courts Act'

1971 to punish the |.".ponolniriJi n,-. *iltuiuno d.eliberate violation of the orders of

ti,"Jdi"diliiLJlb7ioDo23 passed in w'A'No 57e or 2016'

Between:
M/s. Vediri Estates Private Limited' rep' by its l\/anaoino Director' V' Pandu

Ranoa Reddv, slo. v.'si'r'a'niiijilv, bg"?i atjout 71 vea-rs'lF/o 3-4-496' Jvothi

Arcate, Bark-etPura, HYderabad'

ANO

1 Sri Navin Mittal, lAS, Principal Secretary' The State of Telangana' Revenue

Department, Secretariat, Hyderabad'

2. sri K. Shashanka, lAS, District collector, Ranga Reddv District' Presently at
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iina nsa Redd v D i strict - 50 1

...Petitioner/ResPondent No.1

...Respondents/ResPondents

510

019.

IA NO: 10F 2024

3. Sri E. Mallaiah, Revenue Divisional Officer/ln-Charoe Tahsildar'

Serilinoampallv rtttrnourlotoiN*o')-s+iA' b"p'ty C"ollector and Mandal

Revenue Office Buildin!,"d#ritig"piirv' nehr Gachibowli' Hvderabad - 500

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit fileo in supfort ot tne p"iition, Ir,e nigr, court may be pleased to

direct the Respondents to iorthwith delete the nature of the land admeasuring Ac

24-35 guntas in Sy.No.77 oi- H'f""tput village' Serilingampally mandal'. Ranga

Reddydistrictu.'gor.rn,"nttanO'anOfurtherdisclosethelandasprivatepatta
landintheDharaniwebportalandallotherrevenuerecordsincludingpahanies
etc., pending disposal of the Contempt case'



Counsel for the Petilioner : Mr. Vedula Venkataram lna

Counsel for the Respondents : Mr. Mohammed lmran H har ,

Additional Advocate Gen er al

The Court made the tollowing : ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI.IUSTICE N.V. SHRAVAI{ KUMAR

CONTEMFT CASE No.13L of2024

ORDER: (Per thE Hon'bte the Chief Jttstice Alok Arddhe)

Mr. Vedula Venkataramana, learned Senior Counsel for the

petitioner.

Mr. Mohammed Imral Khan, learned Additional Advocate

General for the resPondents.

2. Learned Additional Advocate General submits that order

dated 19.10.2023 passed in W.A-No-579 of 2016 has been

complied with and the name of the petitioner is reflected in the

Dharani Portal.

3. The aforesaid submission is placed on record'

4. We therefore do not want to proceed further with this

contempt case-and the same is accordingly disposed of'

Miscellaneous petitions, pending if any, stand closed'

There shall be no order as to costs.

Sd/. B. SATYAVATHI
DEPUTY REGISTRAR

//TRUE COPY//
SECTION OFFICER

1. One CC to Mr. Vedula Venkataramana, Advocate [OPUC]

2.OneCCtoMr.MohammedlmranKhan,AdditionalAdvocateGeneral[oPUC]

3. Two CD CoPies
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HIGH COURT

DATED:02108,t2024

ORDER

CG.No.131 of 2024

DISPOSING oF THE
CONTEMPT CASE
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